CENTRAL ADMINISTRAT IVE TRIBUNAL
ALLAHABAD BENCH
3 ALL AHABAD, (ii::j
UeAeNo,874/87
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Hon.Mr. Jdustice U.C.iriﬁastaua,u.c.
Hon,Mr, K., Obayya, A.l,
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(By Hon,Mr, Justice UsCeSrivastava,V,C,)

The applicant was appointed as Extra Departmental
Eranch Post Master, Rampur, Tehsil and Distrpict tanda,
vide order dated 10th/11th February, 1987, According to

e the applicant he had a right to engags a substitute as
he was new to the job and no training was given to ﬁimifand
as such us used to take help of one Shri Balbhadra Singh,
§n Ex-Branch Post Master, Qn 9~6-87 a visit was made by
Vigilance Officer who raised certain objections in
functioning of fhs applicant, Another inspection yas
made by 3Jub-Oivisional Inspector an 19-6-1987 and found
the applicant working on his post, the Post office was
being run from his house, and no irregularity was found.
Ihereafter a charge shest was issued to ths applicant
and he submitted his explanation,. Even thereafter he
was given the punishment of removal from service uhich

is the subject matter of this pet it ion,

r 2e The facts stated by the applicant has been controverted
by the respondents, It has been stated that the services
of the applicant could have been terminated uithout assigning
any reasons, The applicant yas required to provide a
Suitable substitute on his oun responsibility and security in
case leave is grahtad to him and to manage a Suitable
accommodation for the post office without rent, He was |

1 lt//’ also reguired tp reside at post office during night. w4
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After taking over the charge, the applicant wyas not

performing his duties, but the york was being done by

ahri Balbhadra 3ingh, a retired Branch Post Master.,

The applicant was uarned by letter dated 22-7-87 yith

a direction that he should keep the Post office in his

own house and prepars the records of the post office

in his pwyn hand writing without taking any assistance

from any agent., On 27th July, 1987, the copy of visit
letter of

remarks dated 14th July, 1987 yas received vide/Post Master

General, U.P.Circle, Lucknow, dated 24th July,1987 in yhich

the details of irregular working of the appliant was

pointed out and since the petitioner yas breaching.the

conditions of the appointment and his work yas not

Satisfactory, his services yere terminated under Rule 6 of

Extga Departmental Agents (Conduct & Jdervice} Rules,1964

vide memo.dated 14th August, 1987, It has been further

Stated that even the records yere prepared in hand-yriting

of Shri Balbhadra Singh instead of the-hand-writing of

fhe applicant, At the time of visit of the Post UffFice

by the Mail-Overseer on 18th Mlarch, 1987, the applicant

was not found working, Ouring the v isit of thg ﬁigilaﬂce

Ufficer also the applicant was not found working and

3hri Balbhadra 2ingh vwas found working as Branch Post

Master. As a matter of fact the Sub-Divisional Inspector

of Post COffice, Banda(forth) was directed to complete

all the formalities before handing over the charge to

the petitioner and as such the grigvance of the applicant,

that training was not given to him,is ngt correct,

3 Jhen the Uigilanﬁa Ufficer visited the Post Office,

the applicant was not found performing the duties and
instead of him Shri Balbhadra 3ingh was found performing

the duties., As the applicant was not performing his dutijés
and the duties yere generally performed by the Szid Shri

Balbﬁadra 2ingh, which was detected more than once and
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- a the applicant, as 0 one has appeared on behalf of the

';é%ﬁiinaat, despite the issvance dP notice tg him that his
Couns el has been g1 auétad,' the case is dispasad'af‘ after

~ hearing the Counsgl for the respondents and going through

the records, Mo order as to the costs,

Uica-ﬂhairman.

gt# Qated: 11th February, 1993, Allshabad, -~
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